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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 7th June, 2022

5.0. 2631(E).—In pursuance of clause (1) of article 239 of the Constitution, the President hereby dircots
that the Administrator (Lieutenant Governor) of the Unjon terrifbry of Andaman and Nicobar Islands shall, subject to
the control of the President and unti] further orders, also exercise the powers and discharge the functions of the S ite
Government under “the Scheduled Tribes and: Other Traditional Forest Dwellers (Recognition of Forest Righrs)
Act, 2006 (No. 2 of 2007) within the said Union territory,
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